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ORDERS OF THE TRIBUNAL

ORDER NO, 4,Dated 22,7,93,

Counter not filed, It is submitted by
the learned Counsel for the petitiorer that in the
Original application, his prayer is only for disposal
of his appeal petition‘ and therefcre,the O.A. Should
be disposed Of by an appropriate directicn to the
Respondents without awaiting the counter,

Sshort facts of this case is that the
petitioner is working as a peon in the OffiCe of the
Respondent No, 3. In a disciplinary prcceeding started
against him, he has been imposed with punishment of

removal of service in order dated 21,7.,1997 at

anexure-]l passed by the Respondent No, 3, At annexure-2,

is the appeal petition filed by the applicant on
21.8,97 to the Central Provident Fund Commissionex
(Respondent No,1) against the above punishrment.It is
supmitted by the learmed counsel for the petitioner
that even t}.aAough, this apreal petition has been filed
to the appropriate authority and within the period of
limitation, tibis statutory apreal has not been disposed
of even afte: passage of almost one year. In considera=-
tion of the above, submissicns, Respondent no.l is
directed td dispose of the appeal petitian dated
21.8.97 against the punishment of removal of service
imposed on the petitioner in order dated il. 7,97
strictly in accordance with rules if the same is still
pending with the respondent No.l within a period of

90 (ninety) days from the date of receipt of a copy

of this order,

with the apove directions, the Original

application ig disposed of,
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Re spondents, '

Coungels of bort:h s:n.des.
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Let a copy of thics order be given to the leamed

Leatned Senior standing Counsel Shri

>Ash ok Mdhanty is presentand is heard on behalf of the

Vice-Chairman _
L: f—\‘
Memoe r(Judicial)
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